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of the$e, the WAPCOS has been able to 

secure 221 assignments so far.

Seniority In FCI

9071.  PROF. P. J. KURIEN: Will the 

Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) whether FCI, South Zone have the 

High Court directions to implement the 16 (3) 

of the Staff Regulations to govern the senior­

ity of its employees;

(b) if so, whether the direction has been 

complied with; and

(c) if not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRINATHU RAM MIRDHA):

(a) to (c). The Food Corporation of India has 

reported that the senbrity list of Assistants 

Grade —III (Depot) in their South zone was 

revised as per direction of Kerala High Court.

Coverage of Establishment under the 

EP.F. Act

9072.  SHRISANTOSHKUMARGANG- 

WAR: Will the Minister of LABOUR bo 

pleased to state:

(a)  whether the empbyment strength of 

20 or more persons is required for three 

months continuously for bringing an estat>< 

lishment under the purview of E.P.F. Act;

the Jast three years; year>wise; and

(d)  if so. the action t# )/|proposed to 

be taken against the officers i H>onsible for 

such lapses and it not, the reas ins therefor?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The Employees Provident Funds & Misc. 

Provisions Act, 1952 does not specify the 

period for which 20 or more persons should 

have been employed for the purpose of 

coverage of an establishment. The cover­

age of an establishment under the Act is, 

therefore, determined on the basis of num­

ber of persons employed in the regular 

business of the establishment on any day in 

the preceding year.

(b)  to (d). The required information is 

being collected and will be placed on the 

table of the Sabha.

[Translation]

Revival of RBHM Jute Milis, Katihar

9073.  SHRIYUVRAJ: Will the Minister 

of TEXTILES be pleased to state:

(a)  whether Government had sanc­

tioned a project for revival and rehabilitation 

of RBHM Jute Mills, Katihar. if so, the details 

thereof;

(b) if so, whether Government are 

aware that establishments in Delhi, empby- 

ing 20 persons even for a single day, are 

covered under the Act by the Regbnal Provi­

dent fund Commissbner, Delhi;

(c) if so, the details of such establish­

ments covered under the Act In Delhi during

(b) whether as a result of the above 

scheme number of workers were to be re­

duced. if so. the details thereof;

(c) whether Government propose to 

sanctbn financial ab for modernisation of 

the mill and if not, the reasons therefor; and

(d) the steps proposed to be taken by


